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Applicant undertakes to furnish the required

postages for service of a copy of this order on
the Respondents by 29-4-2002, Hind ever free cepy

of this order to learned counsel for both sides.
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S «Q© applicant undertook on 23rd April, 2002 te file
required postages (fo: Service of copy of the
order dated 23rd April, 2002 en the Respmdgmt_s)
by 29, 4.2002,'. such postages have yet been
furnished to the Registry of this Tribunal,

Applicant is hereby called upon to file required
postages by 17th ef June, 2002 peremptorily,
Send a copy of this erder to the
Applicant in the address given in the OA.Also
affix a copy of this order in the notice poard
\ and another cepy be givaa to Bar Association
disclosing the name of the Lawyers appearing

fer the Applicant,

ey(Judicial)



